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| Per Shri B.S.Hegde, Member (J) |

Cn the last occasion, the rescondents

/
were directed to'produce seniority list of Khalégigzj
They have not furnished the same. The learﬁed counsel
for the epplicant has furnished & copy of seniority
list of Motor Driver. The applicant has joined a&s
Khalasi in 1974 and his name has not shown in the
seniority list of Khslasis. Shri P,B. Bhosale has
joined in 1983 and promoted to the post of Motor
Lorry Driver in the year 1986 vho is junior to him

ﬂﬂt/" as Khalasi., In this connection the learned counsel
for the applicant has drwn cur attention to Rl
deted 27.5.83, wherein the applicant has been
dirzcted to officiate as Jeep Driver Gith effect
from 27.6.83. Similarly R II @Eﬁé@:}gﬁ;@? states
thst Shri Chamdrashas D.Parab, lotor Driver

grade Bs, 260 - 400 arrived on transfer from 35 PR
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vide L.No., MI3/F76/ dt. 30.7.23, is posted vide
Shri V.D. Bhosle, Motor Lorry Driver Gr, Rs,260 - 400(RP3)
retired with effect from L.3.83., The learned counsel

for the applicént further submits,that the work charged

%/gjgtusiggntlnued in the higher post for a period of

6 months, whereas the applicent hsd worked for more
than 7 years, &#nd the reversion order does not indicate
why the apolicant ras reverted as Khalasi by order

dated 19,2,90,

In theicircumsﬁance§)prayed for quashing
the order dated 19,2.90, The learned counsel for the
respondents had draﬁn our attention to the decision
of the Tribunal dated 10.8,92 in QA 580/92, wherein
it has been observed that as long as a regular class IV
emplaoyee holds & lien on & Khalasi's post, & casual
employee appointed to that opost because the holder of
the post is promoted on & casuel basis to a higher post,
cannot have any rigﬁt for regularisation in that post
and as such, no administretive difficulty should come
in the way of such errangements, 1n any case, a
casual worker who has worked on a vnost for & long
period should have & better claim to continue in that
post even zfter regularisation on a lower post, than
his junior who is yét to be regularised in the lower
00st or an outsider proposed to be directly recruited
on a casual basis to the higher nost, In the |
above case}the spplicant continued to work on purely
casual basis bn theﬂhigher post of Driver until &
regulerly selected candidete is evaileble or until
the contention exists for that post whichever is earlier.
Eeeping that ratic in view in the instant cas%/the
applicant has been promoted from Khalasi to Moyor

Lorry Driwver, from 27.6.83 &nd allowed to continue
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ti11 19.2.90, Shri P.E. Bhosale was joined subsequent
to the applicant, Shri Bhosale hes been appointed

gs Khealasi on 5,4.83 and hss promoted as Motor Lorry
Driver on 30.10.86.? In [Qgﬁgﬁ5§§7§2?’

Tribunal on 10,8,92- , the applicent wes working as

Heciided by the

Motor Lorry Driver on deily wages, Whereas in the
instant case the applicent was working as Khalasi

for a period of 7 yéars. In the circumstance%,reversion
order nassed by the}respondents on 19,2,90 to be
quashed &nd set agide and the respondents are directed
to allow the apnlicant to work es Motor Lorry Driver
from the date of reversion. The respondents are
directed to restorejthe applicant to the post of

Motor Lorry Driver from 19,2,20. The respondents

are directed to pay the difference in pay from

the date of reversion.

O..h. is allowed and the seme is disposed of

accordingly.
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